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7) 	20 06 t1,991.  

Heard Shri S. P. Saxona for the 
applicant and Shri V.S. Masurkar 
for the respondents. 

After hearing the parties, the 
learned counsel for the applicant 
submits that the applicant w*tintends 
to withdraw the O.A. 

The applicant is allowed to 
withdraw the O.A. 

The 0.A • is dismissed as withdrawn. 
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